
'Ia. lOme ,cases •. ' assistance, ,i. also I liVeD 
4Jrectly t,o i~viduaJs. ' 

, _.,."bave alto "been' tabn ·for unde,-
taltt .... eaea'fch and development j:n this 
iuduatry., JC. VIC has set up' PMm'· P,roducts 
R.csearcb Institute in~ M'adras where train-
ina facilities arc provided to the artisans, 
"1'>.or8 aad·, other wesors. 

SH'Il1 N. DBNNIS : It is a tradi-
tiona" 'rural industry providing emp~oymeDt 
and 'income witl;lout investment. This 
todustry is facing declining trend and 
,,..408lly perishing due to its hazardous 
nature and lack of encouragement and 
patronaae by the Government of India. 
rhus those who depend on the industry 
Jive below the poverty line. If this 
iftdustry perishes, the consequenoes would 
be croation of several socio-economic 
problems and if developed, it would solve 
maDY problems. May I know whether a 
separate Board or Commission would be 
constituted specially for the development 
and production of palmyra products and 
for the solution of socio-ocoGomic 
problems of those who are engaaed in tbis 
Industry? What is the total financial 
assistance disbursed to the artisans 
anDually and the number of beneficiaries 
thereon? 

SHaI M. ARUNACHALAM: I 
totally didlree with the bon. Member 
when. be says that l,he industry is declinin,. 
The production during the Fifth PJan 'w"s 
worth Rs. 19.85' crores aiid oll1plo~ment 
3.72 lakhs. In the Sixth Plan it has 
l:acteased to. Rs. 4O.S3 crores and 6.25 
lakh employment. In the Seventh Plan it 
i. estimated tbat there will be a production 
worth Rs. 63 crores and 7 Jakh employ-
ment. As rar as formulation of a separate 
~mmjssion is concerned. we have DO 
proposal at hand. Recently we have 
received a representation from wor.kers of 
manufacturing units in Tamil Nadu. We 
bave referred the matter to the Khadi 
and Villa,. J odustries Commission for. its 
~menta. A decision will be taken after 
recetvinl the comments from. tb.eDl. 

SllRl N ... DeNNIS : Pal~,.ra products 
.... ftW ... leavOl .nd,·Qthet •. palmyra ... pro-
~»pta. have tremeDCloUI, exporl .potODliali. 

tiet. Thy", "ve: to 1:, Ito :AWQtet*f ,.w4b 
enhanced !1~'lI8, ' •• idi~s. ' '4<ItW' .... t. 
firewood and by implementing beneficial 
nMta8ures Ulle bou$ill, • .peDsion aDd ,cash 
benefit ..ello' m ... ures to the· victims of 
accidents. May I know whether 10al 
term polici,cs would be evolved, fo~ the 
do'velopment Qf tbis iDdustry and palm,,"a 
workers. 'The hon. ,Minister has •• id 
about the research work. ,May I know 
the details of the research work and the 
result achieved thereon ?, Will the research 
be conducted for preservation of neora, 
jagery and, other palmy,ra products and to 
produce dwarf varieties of trees as in the 
CMO of coconut ? 

SHRI M. ARUNACHALA:M: A 
research institute of K VI C is functioning 
at' Madras. A number of rosearch pro-
grammes are being undertaken in this 
Institute-for example, to improve the 
recovery of sugar from palm syrup, soft 
dr4n,ks fr·om, palm syrup, otc. To remove 
the dr.udsery involved in palmyra tree 
climbing, an improvised mechanical deVice 
has been ,fabricated by the Institute. 

MR. SPEAKER : The Question Hour 
is over. 

MR. SPEAKER : There is a short 
notico q,ue&tion. Dr. Datta Samant-not 
present. 

WRITTEN ANSWERS TO QUESTIONS 

[English} 

A.I.teDce to' Stat. for IDfr •• t.pactare 
, l.cIUUe. to ·dt.triet eourts 

·847 •. SHRI ATAUR RAHMAN : 
Will tbe' Minister of LAW A,NIl) JUSTICE 
be pleased: to at ate : 

(a) wtt .. ber Goveramont are aware of 
the inadequacy of infrastructure for di~t .. 
riel' ,400ft! in tbe States Uk., Additional 
~iltrict: aod, Subordinate' Courts, colll'truc-
tlon of court buiJdi np and, residential 
q taarttl'l for Judicial-efficers of ,those courts; 
and 



, 'VAJSA~{t.f(UKA) 
'1,\ ~ , 

" mE MINrsTSt OF 'ST:i\ tB 'TM THE 
MfNtstRv, OF' 'LAW' ANt)' 'USl1CS' 
(sWrtl ,1.' 'a • .BH~RnWAJ): (a) and (b) 
A\tminisf'ta'don or justice in' Diitdct and 
subordinate Courts primarHy COQcerns the 
State Governments and as, such infrast-
ructure like Additional District and 
Subordinate Courts. construction 0' Court 

buildinp and residential qulrfttl to 
luclk;i.l otioN. it pro\'ided by" t .... ' III 
additi.. &b. Central OoverDmeit ba. 
liven finaDcial assistancc by way of ... ant.~' 
in ... id. oDder &RiOlo 2750f,tllo,CoftllkudoD 
,as rec.ommeadod by tile Sevenlh Binaaee 
Commission during 1919-84 for uPII'Jldatio. 
of standards of judicial administration. 
Stetcm .. t',$IlowiQ •• dmUs ",.tv_ boJow. 

St. te .. CHIt 

J. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14, 

15. 

Rel.ase of arant. as reeocmnt1tded by the 7H"iFillaDce Commis&ion wriQl 1979.84 
for upgradation' of ~standards of judicial ,.dmini&tratioD. 

Name of the' Stato ' Tota' amount Approval given for 
re1eas.d based --_ ..................... --.._ __ 
on' the 'recom- Setting Construe- Construe .. 
meudalions of up of tiOil of don .of 
the 7e1i l Finance A-dditi- court bull· Reside". 
Commission onal di.p tiat q . .uar-
(RI. h~ 'Jakhs) COu"s terse 

(No.) (No.) (No.) 

Andhra Pradeeh 83.97 19 19 19 
Assam 16S.'2~ 41 41 41 

Bihar 481.88 1'33 133 133 

' Himachal Pradesh 7.82 2 2 2 

Jammu ;& Kashmir 3.92 2 

KOIa)a 5.34 1 1 1 

Madhya Pradesh 3'5:83 7 7 7 

Mani.pur 27.37 7 S , 
Napland . 70.00 - 700 ViUaae 

court 
buildings 

Orissa 92.88 21 21 21 

Rajasthan 202A6 48 48 48' 

Tamil Nadu' 15.64 4 2 2 

Tripura 66'*&6 12 11 11 

Uttar Pradesh ' 591.78 132 132 132 

WOStB __ " 124.42 29 60 6G 
............. 1 ..................... 

1982.00 4.58 482 482 
+ 
700 

Vltfare COlltt 
Bddfap 


